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Erratic behaviour of Stock Market 

2488. SHRI ISH DUTT YADAV: 

SHRI RAM GOPAL YADAV: 

Will  the  Minister  of FINANCE be 

pleased to state: 

(a) whether Government are satisfied with 

the behaviour of stock market; 

(b) if so, the details thereof and if not, the 

reasons therefor; and 

(c) the reasons for the erratic behaviour of 

the stock market and the role of foreign 

investors in this regard? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI M.P. 

VEERENDRA KUMAR): (a) and (b) The 

main concern of Government policy is to 

ensure that stock markets operate in an 

orderly and transparent manner in full 

compliance with the rules and regulations of 

the Securities and Exchange Board of India 

(SEBI) for protecting the rights of the 

investors and for maintaining the confidence 

of the investors in the stock market. 

(c) There are various factors which affect 

the movement of prices of shares. Some of 

these factors relate to the expectations of 

investors regarding the performance of the 

corporate sector and the economy in general, 

perceptions of the investors about economic 

policies of the Government, developments in 

international capital markets and speculative 

activity. The transactions of the Foreign 

Institutional Investors (FII) in the Indian stock 

market are governed by SEBI Foreign 

Institutional Investors) Regulations. FHs are 

allowed to transact in securities only on a 

delivery basis. In view of these factors, it may 

not be appropriate to attribute the fluctuations 

in the stock in . i rket   to  transactions by  

FIIs. 
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Penal Interest on Bank Loans 

2490. SHRI R. MARGABANDU: Will the 
Minister of FINANCE be pleased to state: 

(a) whether penal interest can be dis-

pensed with for the bank loans; and 

(b) whether moratorium laws will be made 

applicable for agriculturists loan and 

Agricultural Debt Relief Act? 

THE MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI M.P. 

VEERENDRA KUMAR): (a) The Reserve 

Bank of India (RBI) have reported that in the 

matter of lending to priority sector which 

includes advances to Agriculturists and 

weaker sections, commeri-cal banks have 

been advised that:— 

(a) The policy of levying penal rates should 

be implemented with 
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discrimination and selectivity. The 

decisions on penal rate should be taken 

at a fairly higher level in each bank. 

(a) No penal interest should be 

charged for loans upto Rs. 25,000/- 

(b) For limits over Rs. 25,000, the 

aggregate penal/additional interest 

should not exceed 2 per cent over and 

above the rate of interest 

applicable/normally charged to the 

borrowers. 

(b) Presumably the Hon'ble Member is 

referring to postponement of loan recovery in 

favour of agriculturists, for a temporary 

duration in situations of natural calamities. 

The major share of agriculture loans to 

agriculturists are disbursed through 

cooperative institutions. Directions to 

cooperative institutions to susend recoveries 

against agricultural loans are issued by the 

State Governments in eases of natural 

calamities, if and when such suspension is 

warranted. 
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